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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH): May I explain that it
is always normal for any Minister,

in the absence of other Ministers, to
lay papers on the Table?

SHRI SK. TAPURIAH (Pali): It
must be intimated in writing that so
and so will place it on the Table,

SHRI PILOO MODY (Godhra):
First explain his absence.

SHRI KANWARLAL GUPTA:
(Delhi Sadar): On a point of order.
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SHRI PILOO MODY: Also Dr.
V.K.R.V. Rao's authorisation.
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MR. SPEAKER: Order order. The
Minister or Minister of State or the

Deputy Minister should be allowed
to lay it on the Table.

SHRI PILOO MODY: That is not

the rule,

MR. SPEAKER: If the Minister or
his Deputies are unable to do so, he
must inform me.

SHRI KANWAR LAL GUPTA:
Had you been informed? When you
had not been, they cannot lay it on
the Table like this.

MR. SPEAKER: Today I allow it.
I am not going to do it in future.
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SHRI PILOO MODY : Bdt we want
a proper explanation ag to why they
are not here,

MR. SPEAKER: The Minister, or
in his absence, the Minister of State
or the Deputy ter, should lay
the Papers on the Table, In case they
are not present, I will not allow any
other Minister to lay the Paper on
the Table of the House, unless I
duly informed about it.

NoTIFicATIONS UNDER ALL INDIA
Services Acr

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND
CIVIL. AVIATION (DR. SAROJINI
MAHISHI): On behalf of Shri Vidya
Charan Shukla, I beg to lay on the
Table a copy each of the following
Notification (Hindi and English ver-
sions) under sub-section (2) of sec-
%:905!; 3 of the All India Services Act,

(1) The Indian Administrative
Service (Regulation of Se-
niority) Amendment-"Rales,
1970, published in Notifica-
tion No. G.S.R. 424 in Gazette
?;7 Ig:dia dated the 10th March,

(2) The Indian Police Service
(Regulation of Seniority)
Amendment Rules, 1970, pub-
lished in Notification No.
G.SR. 424 in Gazette of India
dated the 10th March, 1970,

The Indian Forest Service
(Regulation of Seniority)
Amendment Rules, 1970, pub-
lished in Notification No.
G.S.R. 426 in Gazette of India
dated the ¥0th March, 1970.

The Second Amendment of
1970 to the Indian Police Ser-
vice (Pay) Rules, 1954, pub-
lished in Notification No.
G.S.R. 453 in Gazette of India
dated the 21st March, 1970.

The Indian Police Service
(Fixation of Cadre Strength)
First Amendment Regula-
tions, 1970, published in Noti-
fication No. GS.R. 454 in
Gazette of India dated the
21st March, 1970,

3)

4)

(5)
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(6) GS.R. 455 published in
Gazette of India dated the
21st March, 1970, containing
corrigendum to Notification
No, G.S.R. 2714 dated the 6th
December, 1969.

G.SR. 456 published in
Gazette of India dated the
21st March, 1970 containing
corrigendum to Notification
No. G.S.R. 2736 dated the 13th
December, 1969.

The Indian Administrative
Service (Fixation of Cadre
Strength) First Amendment
Regulations, 1969, published
in Notification No. GS.R. 454
in Gazette of India dated the
28th March, 1970,

The Second Amendment of
1970 to the Indian Adminis-
trative Service (Pay) Rules,
1954, published in Notification
No. G.S.R. 495 in Gazette of
{g'?&a dated the 28th March,

The Third Amendment of
1970 to the Indian Police Ser-
vice (Pay) Rules, 1954, pub-
lished in Notification No.
G.S.R. 496 in Gazette of India
dated the 28th March, 1370.
[Placed in Library. See No.
LT-3152/70.]

SHRI PILOO MODY : Just now you
yourself laid down a certain pro-
cedure,

)]
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9)

(10)

MR. SPEAKER:
exception for today.

I have made an

AwnNuaL Accounts oF COMM:SSIONS FOR
Cavcurta Port, 1967-68

SHRI IQBAL SINGH: I beg to lay
on the Table a copy of the Annual
Accounts of the Commissioners for
the Port of Calcutta for the year
1967-68 and the Audit Report thereon.
[Placed in Library. See No. LT-
3153/170.]

APRIL 10, 1970

ESTIMATES COMMITTEE

STATEMENT RE: HUNDRED AND FIFTH
RT

SHRI A. SREEDHARAN (Bada-
gara): I beg to lay on the Table a
Statementt, showing the reply to a
recommendation included in Chapter
V' of the Hundred and Fifth Report
of the Estimates Committee which
wag not furnished by Government in

time for inclusion in the Report.
[Placed in Library. See No. LT-
3153/170.]
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PUBLIC ACCOUNTS COMMITTEE
HUNDREDTH REPORT
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